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House
anything. 1 shall comsuly the Minis-

ter concerned. He has sprung a sur-
prise on me just now. I am not in a
position to give any reply immediate-
ly.

About the Judges Inquiry Bill, I
think we shall place it in the jast
weck of this session.

Regarding Dr. Lohia's point, 1
think it has aiready been answered
by the House.
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Shri D. C. Sharma: These
should be expunged.
our country. 1

words
It is & slur on

Mr. Speaker: Order, order.

Shri Satya Narayan Sinha: About
the international gituation, the opinion
is divided. So far as the Gowvern-
ment's intention till now |s concerned,
we do not wang to discuss this in this
seasion.

Shri 8. M. Banerjee: A point of
order. Ig it open to the Hon. Minis-
ter or to the Treasury Benches to
deny diseussion on any particular
matter? They do not want to discuss
foreign affairs at all. After a]] what
are we doing here? It i better to
adjourn the House. Let us go there
and work.

Mr Speaker: He need not make
any reflection on the Parliament. This
is no point of order.

Shri 8. M. Banerjee: During the
Chinese Aggression we were having
this debate daily.

Bhri Karnl Singhji: We are fighting
now.
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Shri 5. M. Banerjee: W are fight-
ing; we know it.

Mr. Speaker: Order, oder.
Hon. Member continueg to speak,

The

Shri §. M_ Banerjee:
derstand the sentiments,

You will un-

M. Npedlier: 1 have everal umes
told him that there is some limit to
intcrruptions.

Shri Jaipal Singh (Honchi West):
Muy 1 know, Sir, whether the request
made by gy hon friend from Guar-
daspur that certain remark. made,
particularly a sentence utlered by the
Hon. Minister for Parliamentary
Affairs, be expunged. has been aceept=
ed or not?

Mr. Speaker: I am not believing .o
anything.

Shri Frank Amthony: All that Dr.
Lohia said should be expunged.

1115 hrs.

UNION TERRITORIES (DIRECT
ELECTION TO THE HOUSE OF
THE PEOPLE) BILL—cnntd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Hathi
on the #h September, 1965, namely: —

“That the Bill to provide for
direct election in certain Union
territories for fllling the seats
allotted to them in the House of
the people and for matters con-

nected therewith, be taken into
consideration.”,
Shri Hathi  was w reply s the
debate.

The Minister of State in the Minks-
try of Home Afairs (Shri Hathi):
I am grateful to al] the Members of
this House who have participated in
the debate, for thelr ful] and sincere
support to the BIll. There was not
one voice which had anything to say
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[Shri Hathi)
againsy the Bill. Certainly, some of
the Membe.s did make certain sug-
gestions, and I am grateful to them
for the suggestions that they have
made.

Before 1 come to the wvarious sug-
gestions which the Members have
mude during the debate, I may say
that the question of the development
o' the Andaman and Nicobar Islands
has been constantly before Govern-
ment. Shri P. . Deo mentioned
about his visit to the place. He would
recollect that after his visit, I had
called a meeting of the Members who
had been there and we had discussed
a number of points. After that, I
also went to the islands to have first-
hand information. After the visit of
the Members and myself, we have
taken several steps in regard to the
develop t of communicati edu-
cation, rubber plantations, agricultural
development and varioug other things.
The hon. Member has himself also
referred to the importance of the is-
lands. That i5s a fact and Govern-
ment are fully aware of this fact.

So far as communications are con-
cerned, I may mention that st present,
the islands have two passenger-cum-
cargo vessels between the islands
and the mainland plying regularly.
Then there are two ships and 15 motor
launches which nre used for inter-
island communications. In addition to
this, we have alsg procured one carge
#nip for the jslands. Two launches
htive been completed and are u'ready
de'ivered, and they will be plying
now. One launch is also ready for
dellvery. Two motor-boats have been
fabricated locally ang they are also
now in commission; ang two cargo-
boats are already being purchased
and orders have been placed. In addi-
tion, we are also purchasing touring
vessels. In fact, we have spent more
than a crore of rupees in these areas
for improving communicatinns in the
Is'ands as well as for communication
between the islands and the main-
Jand

Union Territories SEPTEMBER 10, 1965 (Direct Election to the 3990

House of the People) Bill

Se far as air communicalion
is concerned, Memberg know the diffi-
cully namely that we have Lo pass via
Hangoon, because only the Dakota
goes there. We are strengthening the
air-strip so thag the Skymasters can
land the'e. This js so far as the
sea and air communications are con-
cerned.

So far as the roads are concerned,
I may say that in 1962-63, 317-78
k.m. of roadg were constructed, and in
1963-64 we have added 41683 km.
The tota] outlay in the Plan is Rs, 267
lakhs. So, we are also strengthening
the roads so that internal transport
may be facilitated.

I am perfectly in agreement with the
members who suggested that the main
aspect of development would be come
munications, that js, roads, and egri-
culture. Agriculture js the mainstay.
Forests are the main resources. There
are rubber plantations.

Shri Sham La] Saraf
Kashmir): Education.

(Jammu and

Shri Hathl: I am coming to that,

In the direction of rubber planta-
tiors also, Government have taken
steni. A mecling wag convened bot-
ween the Commerce, Agriculture, De-
fence and Home Ministrics. The Come-
merce Ministry are preparing 4 p'an
for a pilot project for rubher plan-
tation, This is because we have to
utiiise all the available natural re-
sources, In addition, a team from
the Rehabilitation Ministry had also
fone there lo find out the potential
for setlling more people in that area.
These things are going ahead. 1 may
assure hon. Members that so far as
the development of the areg is con-
cened, it is constantly under watch
and we shall see that the area develops
50 that the people there have the
benefit of all the natural resources
p'us means of transport and commu=
nication.

For this purpose, as Shei Saraf
pointed, another important facior is
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education. As regards thal, ap pre-
sent there are 104 primary  junior
schools, There are 8 midi'e schools
and high schools. Out of a total
population of 64,000, the trtil num-
ber of boys and girls going to school
is 8,117 and the expenditure per pupil
is about Rs. 218 per year. Literacy
is 336 per cent as compared to 24
per cent in the whole of India. More=
over, {ree education is given up 0
the higher secondary stage. But there
arc np cn'leges there. In order to
facilitate higher education, Govern-
ment are giving scholarshics to local
students for higher educaticn, that is,
post-matric courses.

So far as technical education, medi-
cal, engineering, agricultura] and so
on is concerned, there ar~ reserva-
tions in different colleges and there
has been no difficulty for those boys
to get admission. In additiun, scholar-
ships are a'so being award~d to local
students. Free bookg are glsg provi-
ded.

Another question raised wss with
regard to the teaching of Bengall
Out of the 104 schools, 40 primary
schools have Bengali as the medium
of instruction. The policy of Gave-n-
ment 50 fap ag medium or ‘nyrruciion
in the primary stage is concerred, i1s
that it shauld be in the mother
of the child, and where it is different
from reginnal or state language, there
should he provision for tkem to be
taught in their mother tongme. It is
not possib'e for every scheol to do
that, say, if there is only ome pupil
in that ecateporv. So the standard is
that if 40 punils in a echonl, not leas
thaa 10 in each clase are there in this
citegory, then arrangements ~re made
for that purnose. So far as Andamans
is concerned, the nredomineni arcas
where there is a Bengali-ropulation
are Dig'inur and Rangat. Here we
have p-imary schools. W are ralfs-
ing them to the standard of middla
schools.

1 was struck bv one thing.
Whichever mav be the stste people
residing In Andamang came from, edch
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and everyone shoke Hind.. Bengalls,
people whe cume from  Kerig ot
other parts of South Indiz, wll of
them.

Shrl Harl Vishnu Kamath (Hoshan-
gabad): Tamilians also?

Shri Uathi: They also speak Hindi

Shrl P. K. Deo: The local borns
constitute only one-fourth of the popu-
lation.

Shri Hathi: There is that sense of
oneness 1 found there. They all feel
20 because they have all rvne from
different parts of the couniry
and settled there. The original in-
habitants are only 24 in number, a8
has been said, but there aic Lhe old
settlers who have gone ear.er, and
their families are th' re, they have
forgotten the mainlaird, but because
they are from diffcrent parts, their
one common language is Ilindi, and
ihat js & thing which I think, should
be encoursged. Therefore, whilp we
take care to see that the mother
tongue is taught, we would like to
see that the commenting force of
language which exists there in the is-
lands should be continued. It does not
mean that we should not give facilitics
fcr the mother tongue of the people,
because there are new setllers also, as
1 said. in two areas. So, that js being
dore. There should be no difficully
about that.

Shrl Har| Vishnu Kamath: He hos
mentioneq the Defence Ministry, Is
there going fo be any naval base
there?

Shri Hathl: There i one. For
that purpose, defence also cin.es in
So far az the merger question i eon=
cerned, there are different viewy ex-
pressed. One view, exprcised by
Shri P. K, Deo, is that they should
be merged with the nelghbouring State
of Bengal
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Shri P, K. Deo (Kalahandi): T said
that if it was considered nol to be a
wiable unit to have resoonsible gov-
ernment, then thig aspect may be
taken into consideration.

Shri Hathl: I know that it was a
conditional suggestion. But ‘n these
small units, with a population of
64,000, T do not think it will be ad-
visable to have such a big parapher-
nalia of Members of the legislature,
Ministcrs and all these things, and
expendilure on them. With the Cen-
tral Government spending so much
money, it is beiter to be under the
direct eye and administration of the
Centre, I think it is better [for the
development of the area and for its
betler administration, than having a
State legislature and a State Govern-
ment. What will they do? With a
population of 64000 and limited reso-
urces, can they spend a crore
of rupees? Of course, you may
say that the Centre can go on giving
help as they have been doing, but
there are other points also, As many
Members have gaid it is strategically
important. From that point of view
also, it is better that the administra-
tion should be with the Centre.

So far as the participation of  the
people is concerned, we have got the
first step. The gram panchayats are
there, there are Nyaya panchayats
also. Then we have the advisory com-
mittees. There are twp kinds of com-
mittees. One is the advisory commit-
tee attached to the Home Ministry, ad-
vising the Home Minister, and the
other is the advisory committee which
advises the Chief Commisgioner.

Shrl P. K. Deo: They are all nomi.
nated.

Shri Hathi: There I found that there
was nothing like nomination or elec-
tion. They all work as a family.

Shri P. K. Deo: They will work, but
they are nominated.

8hri Hathi: Somebody goes and tells
them they should have this or that,
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otherwise they are all one, they think
in terms of oneness, unity, one langu-
age, one people bclonxing to one  js=
land. [ have been there for more
thun a week, and this is what | found.
Let them develop, let them get all the
facilities, let them have  education,
communications, roads, hospitals, and
let them come up.

So far as their participation is con-
cerned, there is ample scope. There is
the Flanning Committee, labour advi-
sory committee, the advisory commit-
tee for the Chief Commissioner, the
advisory committee for the Home Min-
ister, and then for cducation, There
are a number of committees ete,
where these people are represented. I
think it may be running into hundred.
1 have seen the old settlers, I have
seen those people who were alive
when Netaji was t'here, heard first-
hanq stories, storie: of the atrocities
committed by the Japanese. Toc?a;r
they feel that they are progressing
developing. Let that spiril of prog-
ress and development continue, and
let this gquestion of merger w%‘lh
Bengal or any other State not arise
at thie stage.

I would not like to take more time,
but T shall reply to certain points rais-
ed by Shri Kamath. There was the
question about Dadra and Nagar
Haveli. There, the point was that this
was a small territory but it had poten=
tia]l for industries and the Member
from the area complained that they do
not get sufficient attention about quo-
tas for raw materials, industrial licen-
ces, etc. The sarpanch of that ares
saw me only a few days back and I
have written on the 22nd July to the
Commerce Ministry for some spindles
for cotton mills and other raw mate-
rigls. T hope we shall be able to glve
them necessary facilities.

Another question was raised by Mr.
Kamath: change of names. I looked at
the old records. This question was
raised as back as the Constituent As-
sembly days with Sardar Patel, then
Rajaji, and then Pantji. Various names
were suggested, whether it should be



4995 Union Territories BHADRA 19,

Netaji Dweep or whether it
Shahid Dwecp.

should

Shri Harl Vishnu Kamath: It was
not my suggestion. I suggesied
Shahid Dweep and Swaraj Dweep.

‘Shri Hathi: I am replying to that
suggestion. If the name is to be
changed, I do not think there should
be any controversy; that can be consi-
dered; that is g different matter. It is
not relevant to the whole question now
when we are considering giving repre-
sentation to people. We shall consi-
der that suggestion. There is one point
of Mr. Kamath about clause 6,

Shri Harji Vishno Kamath: Dadra
and Nagar Haveli merger.
Shri Hathi: Their merger with

Gujarat, of Goa with Maharashtra..’
(Interruptions.) or Mysore, or its
remaining a separate entity, whalever
it may be. The point is that this ques-
tion can be decided. But what do we
lose in giving them representation
here directly today? If Dadra and
Nagar Havell merge with Gujarat that
can be included in the constituency of
the neighbouring area but today why
should we deprive them of being in-
cluded in the present Bill and get
direct representation? If it ig merged
with Gujarat later on a constituency
can be changed and delimitation o will
take place and these people will be
included in that area. That point is
not very material.

The other point of Mr. Kamath was
about clause 6 and that pertains actu-
ally to the Bill. T do not say that
others do not; they are also relevant.
Very good suggestions were made and
1 am grateful to the hon. Members
for that. Shrl Kamath sald that clause
6 was redundant. Whenever I hear
Shri Kamath 1 hear him with great
respect....

Shri Harl Vishnu Kamath:
mutual.

It is

Shri Hathi: thwrylhrcwdmd-;
be is able to find things....
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Shri Alvare: (Panjim). No n.utual
compliments.

Shri Ilari Vishou Kamath: No com-
pliments; i1 1: a statement of facl

Shri Hathi: He finds out il there 18
something wrong, ! think it is u good
habil because that also gives me  an
opportunily to examine it. When I
vxamined this, I find that there was no
substance al all

Mr. Spraker: Still you say it is u
good habit.

Shri Mathi: Because it gives me an
opportunity of thinking whether 1 am
in the wrong. My hubit is generally
to speak in a way which does not
offend others; it is a good habit,

Mr, Speaker: Even if you feel diffe-
rently inside.

Shri Hari Vishnu Kamath:
the spirit of democracy.

It is

Shri Hathi: Because he is also very
sweet and kind, I should reciprocats
it. Clause 3 also provides that the
Members will be elected at the next
general election to the House of the
People, and thereafter the seals allot-
ted under section 3 of the Representa-
tion of the People Act, 1950 to the
Union territories in the House of the
People shall be seats to be filled by
persons chosen by direct election. Shri
Kamath's point was that these mem-
bers will be elected only at the next
election and therefore clause 8 which
provides that the sitling members shall
continue to sit till the next election is
not necessary. But then the question
is, what about the position if a vacancy
occurs. Hig point was that clause 3 in
applicable only when the next general
election takes place. but the point to be
considered is this: we are amending
section 4 of the Representation of the
People Act, 1950. In section 4, we are
deleting the power of the President to
nominate. This Act will ecome into
force immediately when the President
gives his assent. Therefore, the power
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of the Frezideat to nominate a mem=
ber goeg away, Sec ion 4 is amended.
The Preui'cat’s power to nominate is
token away by this Bill. 1f tuen a
vacancy o.curs  for some reason or
other, how will this member be given
representation? Th: power to nomi-
nate is tiken away. Therefore, this
is a siving clause enabling the mem-
ber to be nominated and not be elect-
ed cven ‘hough seclion 4 is amended
and the members are not to be nomi-
nated if thore is a vacancy.

Let us consider the effect of amend-
ing stclon 4 of the Representation of
the Peaple Act. Under that Act the
‘members from these areas are o be
nominit~d by the President. By
amending this Act, we are taking
away the power of nomination and we
are providing for election. Now, it a
vacaney occurs, what happens, since
we have 'aken awav the power? This
is, therefore, to devise a way out of
the sitoation, It is not only a c'rafica-
tion, but it i5 an important feature.
That ix= my  explanation, and I think
that il i: a correct explanation and
Shri K+ma'h will be satisfled with the
explanation.

Ehr! Izrl Vishna Kamath: 1 do not
want to irerrupt, but T want to gay
only one thing. He has taken pains to

arswor ne point. But 1 would only
Lke 1y im ress upon him that even
afier e cxplanation given by  him,

the fivai part of clause 6 is redundant.
I am no vonv need that the first part
it pieratiey, because it says that “the
sitting mrmber “hall con'inue tu re-
present thay Union territory urtil the
dissnlutinn  of the present House”
which is ohvions f+om clause 3. So,
while t'o recond part may perhaps be
necessimv. T still insiat that my point
hag =nhsiince and therefore, the ex-
planation piven in wholly unconvine-

Shrl Tathi: T am thankful to Shri
Kamath for having agreed to  the
second part.
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Shri Hari Vishnu Kamath: So, both
of u; are partly right and partly
wrong.

Shri Hathi: On the clauses ss such
there was no other suggestion nor
was there any amendment, Therefore,
I have not to say much on 1his, In
conclusion I would again thank the
hon. Members for gupporting the Bill
and 1 commend it to the House.

Mr. Speaker: The question is:

“That the Bill to provide for
direct election in cerfain Union
territories for filling {he seats
allotted to them in the House
of the People and for matters con-
nected therewith, be taken jnto
consideration.”

The motion was adopted.

Mr. Speaker: We know take up
clause by clause consideration. There
are no amendments,

Shri Hari Vishnu Kamath: Clauses
2 and 3 may be put togethrer. I would
like to say a word about clause 4.

Mr. Speaker: The question is:

“That clauses 2 and 3 stand part
of the Bill”

The motion was adopted,
Clauses 2 and 3 were added to the Bill

Clause 4— (Amendment of Act 43 of
1950).

Shri Harl Vishnu Kama‘h: T would
invite your attention, the attention of
the House and of the Minister to sub-
clause (b) of this clause. It per-
tains to sub-seetion (1) of section 12B
q! the parent Act, the Representa-
tion of the People Act, 1950. Clause
1 of that section reads as follows:

“The electoral roll for each
parliamentary constituency in the
Union Territory of Delhi” ete.,

Under clause 4(b), for the words
“each parllamentary constituency in
the Union Territory of Delhi® the
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following words are subsliluted,

namely,

“a parliamentary eonstituency
in each o! the Union Terrilories
of Delhi, the Andaman gnd Nico-
bar Islands, the Laccadive and
Minicoy and Amindivi Islands and
Dadrp and Nagar Haveli”,

This is followed by the following
words in section 13B:

*....each Assembly constituen=
cy and each Council constituency
shall be prepared and revised by
an electoral registration officer
who shall be such officer of Gov-
ernment or of g local authority as
the Election Commission may, in
consultation with the Government
of the State in which the consti-
tuency is situated, designate or
nominate in this behalf.”

I do not know whether thig lacuna was
pointed out when the original Bill
was enacted. Here it gays:

“....in consultation with the
Government of the State in which
the constituency is situated”.

The constituencies to  which this
Bil} refers, namely Delhi, Andaman
and Nicobar Islands, etc., are not part
of any State of the Union. So, 1
do not know what exactly is meant
by the provision jn this clause. There
i no Government of any State in the
picture. So, the Election Commission
will nominate in consultation with
whom? That is the clarifieation 1
want to have.

Shri Hathi: Tn o'her States, it re-
fers to Assembly constituencies and
also parliamentary constituencies, So
far as De'hi is concerned, there is no
loca] Assembly: so, only parliamentary
scats are there. So far as “Govern-
ment of the Stale™ is concerned, it
will be the Delhi Administration;
that is the Government.

Mr. Speaker: Do we cail that State
Government?

(Direct Electionto 5000
the House of the
People) Bill
Shri Hathl: We are not wmending
that portion today. That u-ction_ Is
already existing and I am not bringing
any amendment to that.

Mr. Speaker: So, he says, if it is a
lacuna, it is there in the original
Act which we are not amending at
present. i

Shri Hathl: Yes, Sir. T am only
adding certain words to the section
in the original Act. If there is any
lacuna in the original Act, Mr. Kamath
may bring forward an amendment to
the original Act.

Shri Harl Vishnu Kamath: Sub-
section (1) of section 13B is being
amended now.

Mr Speaker: He says that that
part which mentions about the Gov-
ernment of the State is not being
touched at all. If the Delhl Admi-
nistration cannot be called a State
Government, that is an amendment
that is required in the parent Act
and mot this Bill

Shri Harl Vitshna Kamath: Are they
not amending thig perticular section
by adding these words?

Shri Mathi: Under the General
Clanses Act, “State" includey Union
Territories also.

Mr. Speaker: The question is:

“That clauses 4 to 6 stund part
of the Bi'l"

The motion was adopted.,
Clauscs 4 to 6 were added to the BilL

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Hathi: [ beg to move:
“That the Bil] be passed.”

Mr. Speaker: Motion moved:
“That the Bil] be passed.”

Dr. M. 8. Aney (Nagpur): Sir, the
Bill is in the last stage and 1 suppost
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it. After listening lo the speech of
Mr. Kamath, 1 feel the draftsmen
bhave not been sufficiently vigilant in
knowing the implications of the pro-
visions of this Bill. He hag actually
shown thai clause 4 is defective and
the Minister also has admilted it
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Shri Hathi: 1T  have not admitled
anything.

Mr. Speaker: He further clarified
that according to the General Clauses

Act, State includes Union Terrilories
also,

Dr. M_ S. Aney: Anyhow, 1 believe
Mr. Kamath's gpeech hag given them
an opportunity to consider this as-
pect. Whenever they come before the
Housce, they have 1p examine the draft
very carefully and not take iy for
granted that that is the final one.

A very good suggestion has been
made by Mr. Kamsth that Goa and
these 3 islands—Daman, Diu, etc.—
should form one group and they
should be taken up at the same time
by amendment of the same statute if
possible, Thrig pi a]l  treatment
of these three jslands, separate from
Goa, is a matter on which he laid
great stress, because we know there
are feelings of the people in this
matter. In this matter, I personally
think ‘hat the Government should be
guded more by the views

of the
people than their own theoretical
considerations. This Bill introduces
the principle of direct election, for

which I congratulate the people of the
islands concerned.

Shri Hathl: Separate treatment was
being given 1o Dadra and Nagar Haveli
upto now because they were not
elected, but only nominated. Now we
have brought them on a par with the
treatment we are giving to Goa.

Mr. Speaker: The question is:
“That the Bil] be passed.”
The motion was adopted.
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1147 hrs,
GOLD (CONTROL) BILL

The Deputy Minister in the Minls-
try of Law (Shri Jaganatha Rao): On
behalf of Shri T. T. Krishnamacharl,
1 beg to move....

Shrl §. M. Banerjee (Kanpur): The
Deputy Minister of Finance is pre-
sent, Sir. Why should he pot move
thig Bill?

Shrij Harl Vishnu Kamath (Hoshan-
gabad): On g puint of order, Sir. Is
it not obligntory that when a Minis-
ter of that particular Ministry is
present in the House, he alone should
move the Bil] for consideration? Can
he be passed over or superseded by
another Minister belonging to another
Ministry?

Mr. Speaker: Who is bossing over?
There is no outside authority that is.
bossing over. It is the internal
arrangement of the Ministers.

Shri Bhagwat Jha Azad (Bhagal-
pur): It is not a question of arrange-
ment. The Deputy Minister of Finan-
ce is present in the House. A new
precedent is being established in the
House.

Shri Hari Vishou Kamath: At least
you may rule that this would not be
a precedent. Otherwise, tomorrow a
foreign affairs Bill may be moved by
the Home Minister, and so on.'

Shri Jaganatha Rao: On behalf of
Shri T. T. Krishnamachari, T beg to
move: :

“that the following amendments
made by Rajya Sabhg in the Bill
to provide, in the economic and
financial interests of the commu-
nity, for the control of the pro-
duction, supply, distribution, use
and possession of, and business in,
gold and ornaments and other
articles of gold and for matters
connected therewith, be taken
into consideration: —



